
CENTR1L 4D11INISTRATIv TRIUNL 
PRINCIPAL UNCH 

OA NO. 3065/2002 

NEW DELHI THIS THDAY O OCTOBER,20u3 

HON 1 8LE SHI SHNKER RAJU, t1EMR (3) 

HON'bLC SI1I R.K. UPADHYAYA, I1EIIR (A) 

IN THE 11ATTR OF: 

MRS USHA A NA NP 

W/O ShriS;C Anand1  

Aged about: 55 Years, . 

Resident of. 48, Sharda Apartrner?tS, 

31  West Enclave, 

Pita 177pu/a, 

DELHI-110054 

AJ1P1PJQYEP 4 

Lecturer (Senior Scale) ('Electronics) in the 

Guru Nanak Dcv Polytechnic 

- Sector 151  Rohini, 

DELHI - 110085 

2 DM.K GAWRI 

5/0 Late Shri RI. Gawri, 

Aged about 52 years, 

R/0 5-2/226, Paschim 1/ihar, 
/ 

) 



:2: & 
IL 
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NEW DELHI - 110063 

A IVL)EMPL 0 YED AS.,  

Lecturer ('Senior Scale) (Electronics), 

Pusa Polytechnic, 

Pusa 

NEW DELHI - 110012 

£ B. MA THUR 

S/O Late S/ui K. /3. Mat/iui; 

Aged about. 57 ½ years, 

Residetut of. E-3, Pant Polytechnic Campus, 

DELHI 110020 

AND EMPLOYED AS: 

Lecturer (Senior Scale) Mec/7anical Engineering, 

6', B. Pant Polytechnic, 

DELHI-110020 

OMPRAKASH 

570 Shri Bhavi Singh, 

Aged about: 60 years, 

Resideiit of' C-337 Slia/imar Garden Extension-Il, 

Sahibabad (Chaziabad), 

UTA R PRA DES/-I 



AND RETIRED AS. 

I-lead of the Department (Clvi!), 

from Aryabhat Polytechnic, 

DELHI 

£ 	S. 1', K/IA N/VA 

5/0: Shri S. S 0. Khanna, 

Aged about: 52 years, 

Resident of' IS/  Amardeep Sock?ty, 

Plot No. .13/2, Sector 9, 

Rohiri, 	V 

Delhi - 110085; 

AND EMPLOYED AS: 

Officiating as Head of the Department (Architecture), 

Atyabhat Polytechnic, 

G. T. Karnal Road, 

DELHI- 110033 

6. 	/-I.L. [VA GPAL 

S/O Shri J. C'. Nagpal, 

Aged about: 63 years, 

Resident of' 30621  Lane No.10, 

Old Vnjlt Nagar, Delhi - 110008 

V.' 

I 
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AND RETIRED AS. 

Lecturer ('Mechanical Engineerinq), 

From Pusa Polytechnic, 

Pusa, New Dethi - 110012 

7. S.C.ANAND 

5/0 Stir! Ba/want Rai Ariand, 

Aged about.' 56 years, 

Resident of,  48 Sharda Apartments, 

31  West Encla v 

Pitampura, Delhi - 110054 

AND EMPLOYEDAS: 

Lecturer (Senior Scale) (Civil Engineering) 

Aryabhat Polytechnic, 

C. T. Karnal Road, 

DELHI 

S. V.NARAVANAN 

5/0 Stir! V 	 N (&:y' L c<t2 

Aged about,' 58 years, 

Resident of. A-103, Shal/mar Garden, 

Ma/n Sahibaba 

Ghaz/abaci(UP.) 
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jQic'L 0 VED AS: 

Lecturer ('Mechanical Engg.) in the 

Directorate of Training and Tec/7nica/ Education, 

Mini Maya Ram Marg, 

Pitampura, Dethi 

G. P. SAXENA 

S/C Late Shri 8. S. Saxena, 

Aged about: 56 yeats, 

Reside/it ot A -45, Nun Par/c 

Shakkarpth, Delhi - .110092 

AND EMPLOYED AS: 

Lecturer (Senior Scale) ('Print inq Technology) 

Pusa Polytechnic, 

Pusa, New Delhi - 110012 

H.S8AWA 

S/O Shri /-/arbans Singh Bawa, 

Aged about 60 years;, 

Resident of: WZ-67/A, 

Mukherjee Park, 
N. 	 0 

Near Ti/ak Nagar, 
0 

KlEWDEL/-/I 110018  

0 



Q), 

A ND RETIRED AS.,  

Lecturer ('Mechanical Engineering) 

Pusa Polytechnic, 

Pusa, New Delhi - 110012 

ii. 	ASK. C/I/IA BRA 

S/O Late Shri Guran Ditta Ma!, 

Aged about 52 years, 

Resident of. T C. P. O. Office Flats, 

AO-59, Kala Ku/if, 

Shalirriar Bag!?, 

Delhi - 110088 

A ND EMPL 0 YED AS: 

Lecturer (Senior Scale) (Electronics Engg.) 

Pusa Polechnic, 

Pusa, New Delhi -110012 

- 12, 	R.KBHAGI 

5/0 Shfi 5atpa/ Bhagi 

Aged about. 49 years, 

Resident of 13/27, Shakti Nagai, 

Delhi - 110007 



:7: 

LIYP_EMPL 0 YED A$ 

Lecturer (Senior Scale) (Printing Technology) 

Pusa Polytechnic, 

Pusa, New Delhi - 1100121  

13, 	A 5/10K KUMAR P1/A 

5O Late Shri Nand La!, 

Aged about. 58 years, 

'4 	 Reside f?t of: 24-8, 1st  Flooi; 

Sector Pocket 1. 

D. D,A. SF5 category iii flats, 

Dwarka, New Delhi 

AND EMPLOYED AS: 

Lecturer (Senior Scale) (Mechanical Engineering) 

Pusa Polytechnic, 

Pusa, 

New Delhi - 110012 

14. 	VIRA NOER ANA ND 

5/0Shr/ Shanti Prakash Anand, 

Aged about: 57 ½ years, 

Resident of: C-2/35-C, Lawrence Road, 

Delhi - 110035 

/ 
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A 1W EMPL 0 YED AS: 

Lectui-er (Sen/or Scale) (11lec17an1ca1 Eagineeting) 

Pusa Polytechnic 

Pusa, 

NOW Delhi 110012 

ANJULA 8/IA 77,1 CtIAl? VA 

fr) Shri S/jan Bhattachary, 

Aged about: 55 yeai 

/?eskky,t of ,  C531. 

C'iittaranjan Paik, 

New Del/il 110019 

AND EMPLOYED AS: 

Lady Lecturer (Senior Scale) (Commercia/Art), 

Aryabhat Polytechnic, 

G. T Karnal Road, 

Delhi - 110033 

MRS. GA  RGI GUP TA 

W/O ShriP./V. Gupta, 

Aged about. 61 years, 

Resident of19D D.D.A. Flats, 

Masjid Moth P/73se 
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New Delhi - .110045 

AND RETIRED AS: 

Lecturer (Sen/Or Scale) (Commercial Art) 

From Meerabhai Polytechnic 

/klaharani Bagh, 

New Delhi 

17. MRS. SUSHMA C/IA WLA 

W/O S/ui i1. M. C/ia wia, 

Aged about, ? years 

Resident of 2/26 

Old Rajinder Nagar, 

New Delhi - 110060 

AND EMPL 0 YED AS: 

Lecturer ('Electronics), 

Pusa Polytechnic, 

Pusa, 

New Del/ui 	 . . . .A PPLIC'ANTS 

(By Shri H.B. Rava/,Advocate) 
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V E RS U •' 

Cover rimen t of National Capi tat I err I tory o 
iJeIh 1.1 through the Chief Secretr y 
(JeI.Li Schivalaaya, 1 P ESta Ce 	 / 

.w .)eLhi. 	U 01)Z. 

ihe Principal Sec:retary coin Ui..lectL1 

Directorate of FrainhlicJ & Fecinical Lduc:atior, 
MUtiL Maya Fan Mel g, 
Ptain Pura.. 
New Pa I Iii 	 Pespor den ts 

( (:y 	.hi i Cricie (ar±.€;ki. ii. 	Advo.;et.;' 

)RflE R 
order dcli 'eied by Mi. Sharker ka ji.i, Membor 

Being 	aggl leved with 	iOiidl.5pOSEtl 	of 	the 

epesentatiotis suhcri. tted by applicants for COUntirg Of 

ad 	hoc services 	for 	the pur pcies of ::Cii 10 i ty ar d 

promotion ç.n esert U\ seeking the lot I owing re] iefsss 

been 	i ted -. 

J 	Ic direct the respondents to acor d 

appropilate seniol ity 	to the appt icrts 	with 

effect. from I Zth December, 1988 I nstead of 
May, 1990 counting the period as reuiai servic(-_--.- 

for 	the 	pur pose of 	Sen fOr i ty 	Wi ti 	all 

corisequeritia.l benefits, 

il. ) Corsecluerit 	to 	relief 	t 	(1) 	being 

gaited, 	direct the respc.nden ts to issue al. 

,j 	
i1to date senior ity list 	in to p0 a. tim] the 
names of the app] i carts at appiopi i. d La slots. 
the ar ears of dl, Ffer CflC;E) of pay and al Lowar ices 

ii cm 	1 2 t h 	Liacemel ., 	1 9 U Ii 	accor ding to the 

V%Lned sari ior 1 ty and only thereafter held the 
Liepa r We ri tal P omo tic r Comm i t tee f or pi otno tiOl' 

to 	the 	cia :: t 	ii ig icr 	post. 	of 	Hea ci 	of 	the 

Doper Lrieu1.. 

I 11) 	Ia direct the responder ts to prepare 
sepal ate senior i ty lists of male and Female  
oadr r:; of Lectuiers as was done ear liar or 	the 
I mp]emer ta tiori of recommendations of the MaAai  
Commit ttee but mysteriously mi:<ed up orii.y for 
the post of Lecturer while contini.....rig the saj 
for the posts of Head of the Department and the 
Principals 

I V 1 	/0JAkti eempia y 	cost 	For 	tih ia. 

pti .1 .e1  ion 	with a further request to pd5....fly 

other 	or der for 'Jars or dir cc tion !'di cc tiori 	0 



(2) 
::ri t any other le L Let/reliefs as deemed fit and 
propei 	in 	the I I gtit of 	the 	facts 	alt d 
dr cr.mstarices of the case. 

Appticaits who were hol ding group A 	put,s 

such as JuHLor Kecturer 5, .Lrtstr uctors and i)omonstrator s 

on 	the recommendations of Made Ft Comm t. tee to rev i ': 0 thf. 

cis t'ing staff s r,r c:tui'e of Poi y techrt IC where the Lowest 

recommended post was that of a Lecturer and tor:t 

the lower level teaching post of Lecturer- Group 	A 

post.., 	reci'ul tifieri t r UI es provi de for dir cot 	appo  

Or. 	recommendations  of ui-'SC. 	Appi i,car ts 	in v Lew of the 

recommendations of Madan Committee which wer e aoeptec. 

the Government were promoted as Lecturer or ad hoc 

basis pending regular isatiOn by UPSC 	UPSC recommended  

requl,arisatiori of 	the applicants w. e. f. 	213 05. 1 990 

effected through or der dated 1 0. 04. '1 992, 

While implementing the Career Advancement 

Scheme of Lecturers w. e. f. 	1,11996, 	the ad thc:" 

services rendered by the applicants were not taken into 

ECOOUI t 

Earlier the Assciatior' of Gazetted Officers 

of 	'1 echnical 	Education 	aqgr .ieved 	w i t h 

rionr eguierisation 	despit.e being recommended by L1PSC 

preferred OA No. 	1 263/1991 wherein keeping in vievthe 

fact 	that once the UPSO had recommended regul.arisation 

no 	review is permissi bie to adjudge the sui. tabi ii. t 	of 

perscns by undisclosed or iteriso directions have been 

issued to the respondents to take necessary stes.s to 

iapeleInent the recommendations of JPSL: and to pass 

formal or ders r egar ding regular 	appi ni tment o 	the 
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nCj::jrItS arid those who were Similarly si tuated as 

!.eutuiei 'Hiis 	would entai] 	ieckoninq 	of their 

ro 	ity ñr cm 	the date of ad hoc appintments and the 

df 01 esa'j.d perac)d 	of ad hoc 	01 iiCjtjoji 	would 	a[ to 

.• a 	ivaj. 	fyi ig s e r v i c e- 	for 	persioji 	and a thor: 

eti 	ri 	beiefi t.s, 	I he 	aforesaid 	decision 	k0 	1 ci 	(.11  

ever at decis ions. 

5, 	A firat, seniority was drawr up of Lecturer S 

dQLH L witch epresentatjors have 5s 	sf  red by 	a 

C;arts. 	As 	flO orders 	h a v e been passed 	on 

represen tetions, the present OA, 

Respondents in 	t h e i r reply vehementi.y 

opposed the con ten tions of the appLicants. anc 	te 

prel imirtar y o b j e c t i o n that the applicants, 	who Lre 

members of Assoc.iatin of Ga2etted Offies ii ieo:ciicEi 

Education, 	h a d earlier approached this Court. Now on 

the same cause of action, the issue, which has 1 	d 

rest, and attained ft nality cannot he agitated b e i n g 

barred by doctrine of "es judicata. 

It is fur ther stated that if te applicants 

were not satisfied with the compliance of the 

COfi tat.red in OA I Z/ 1 991 	nothing precluded them f r o m 

taking appropriate steps in accordance with Law,. 

It is further stated that at this belated 

stage under the guise of seniority List, appii.cans are 

:ek...ng their regular isation from cid hoc officiation 



was from 1988, the issue is barred by .1 im taton 

od wouid unsettle the settled pos tiot, 

Wained counsel lot the rosoonden t,sir i 

oor go 	Pa'I:3j, 	OQi'l tends 	that 	the 	ot der 	doeci 

	

Wear iy observes that regu.1,ai isa tioti o f 	the 

aprti : ;oits was f rom 28. 5. 1990. 	As to obiRction had ieer 

Wen 	for ten Long yeai s. the same car tot be eli tet ha i tied 

at this belated stage.. 	Moreover, itis contended that a 

tyntat"W neniority list was issued vide Lettey dated 

11,11.1999 with 	liberty to tile objectionn  so 

bira Ii.:. the senii ty I.it an the hashi cl oh ectaLiois 

I 000i ved 	Uptu 	Aja ii 	:PlJU 	As Ri 	iiiOOl.i0i5 ha'f 	beat 

ptt Pot Kh 	b y 	the 	c:pOi.L .;alt5 	between 	 1939 	to 

"hull. the 	' ty jilt was 

in 	s u 	tat 	as 	thOu 	upgiaciatuoii 	is 

concer red 	i t is s to ted that the ad hoc set' v cc oo trot 

bp 	tt eated as cua lifyi.ng  service as, in view of Madan 

,:oIict i t tee, 	app .1, icon te were 	only ajSpOi ted on a 

Sr otip A emptc)yeE?s and for 	regulai isation 

UP3C 1 	approval in . m&daty. 	out ca 

the appiicantc have been promoted as 

Lec turers and the ad hoc officiation would not hvo 

soifir'iied any claim for senior ity 	UPSC regLia 1. i:ed 

them w e. f. 	1990 and this has been foi .Lowed by 	the: 

spot' dents, 

	

r acKoning ad 	hoc officiation 	for 

seniority, the claim of those Who V Lord Locted on inot 



iii 	ac-count o F competi tive recruitment, Li so far 	as 

the.] r 	ffli 1 t is concer ned WOOl d be adverse]. y e'ffeotd 

akd as HO! a of them is impi amer ted as a necossay y par t y 

hA is i labia. to be rejected for or --- oirde - of par ties, 

11, 	Lii 	the rejoinder, 	a.!Jpi to- ar Cs 	rei tam a ted 

their- oleas taker in the CA. 

13. 	On 	the 	recommendatjo ni 	of Madar- 	Commit. tee, 

though 	the appi 	cants Were in 	group C 	• were 	appoint-eu 

OH 	:::d 	hoc 	L3O.ti 	as 	Lecturers 	--- 	group 	A pOSt 	A 	bEctCh 

4 
	

of 	employees • 	who 	despite 	being 	recommended oi- 

qui.ar'i.r.r: icr. 	in 	May, 	1990, 	appioacrned this 	1 	i.burial 

Or 	the 	cievd!e.e 	t,het 	they 	a 	e 	being si.L.je..:-i..d 	Uu 

~.Khel 	soLe:t.icn 	Di'OC;055 	in 	CA 	Zb, 	99! 1 tii.. 	COtlh 	t 

holdi ng 	that 	aft.ei- 	r ecommendatiUH 	HO 	1 eVeAW Uan 	he 	he] c 

a.sess 	the 	oil ta,bil 	ty, 	thiecteci 	the iespondenLs 

take necessary steps 	to implement the recommendation s of 

:J9.;(; 	for 	regular 	appoiritmen Cs 	of 	the applicants 	as 

Lecturers. 	Moreover, 	the 	seniorIty 	from Lhe 	 of .ac 

ho. 	eppooiri trnert 	has 	been 	accorded Creating 	the 

;--if onesai 1:! 	pci - jorj 	as 	qua] i'fyi - g 	service 	for pensier 	nc 

.:e.-1uim 	el 	brteP.t.-.. 

14. 	1 tie aforesaid ciecisior was par ti Y 

with. 	!he 	ad hoc officiation 	was 	octiritrjoj 	towai da 

quality irig set vice for pehsjar y benefits. 	in :o far, as 

sen i.ci ;r ty 	is coicer red, no or dc.... have been passed. 	As 

the 	ii hCl 	seniority iit has been issued in the 	yeei 

W) 	whci a the serior ity posi tion of the appl 1 can Cs 
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that. 	the.i.L earlier 	ad hoc officiation 	has not 

been 	e(:utled, 	representations have 	been 	prefer yed  

tav i.ncj 	resort 	to the ear her 	dec relon in Association of 

Gaze t. ierj 	Officers in 	OA 	1 263 / 1 99 1 As the 	same a 	a not 

rospanded to 	the presen t OA has been f 	Led 

15. 	in sa far as res judicel:ais a:uca& thu 

n :iid tioti 	rot 	± Ls invocation is that an 	identical 

Issue has been fi al]. y adjudicated between the 	same 

pt ties. 	We lIt ci that though the Assoc ia tion had taken 

the case of those ofticers in whose case (l:.pa 

rogularisation by 5i5(; recessary steps have rot. been  

Lal,ci,, direutions have been acoordingiv .1 . 

gKesen L case, 	Lila app! i.cants , who had alt eady 	been 

acc:.ii dad 	regulai i satii, 	are heinc aggi iavad wi;, 

.:ur Linu 	their ad h:c eific;,i.ati or toward:- seniority 	a 

clii acted in UA 12u3/ 991 	Once the 01 11 E- k-. 1-:1 (." r 	i ia5':: 

usued to reckon their seniority from the date of ad hoc 

appoi ntments 	the same consideration should have bear, 

ande 	in 	the case of 	the app! icar t s 	as 	well 

tc 1 i tuticia.]. 	Sench of the Apex Gout t. in K.C. 

05 	Union of Lndia, if 	( /11) SU 51 has Ka t i that one 

hottJ ci tOt, be (IF c:(]iJe.d LU the court if tHE (IaC SlOt 	.1S 

rpm 	and COVerS the case of ;he cder Lic;aJ ly situated. 

Law of limitation wouid also not apply A such case. 

In, 	Howevat 	keepircJ note of the fact that the 

represet La t. 3. ot s 	preferred 	by the ap .1. ice ts are 	I. 

pandi.ug Jispoal 4  the present GA has been filed rais lug 

c 	gI aiva nc:'e of 	ion di sposal 	of r api esu r tacioc s 
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:c1.t.riq 	L.d 	1o( 	)tfJ.cit.Lori 	tow 	ds 	SCIl101 it 	and 

rcofaon 	OA j 	dj.sposecl of with diie.:', 

pI(JEdt 	:o 	 the present OP a a 	uppmen tai y 

eies.etd ion 	apa t foi'n t h e Ci gl i I 	er. 

by 	the appi. icants anJ 	cn.ider th 	r Lii.m 	V 

I 	e 	cipl::'i ic:t.: 	hr...uah 	i detailed :cd 	tieaL inç :de 

ie 	.I.iqht 	of the dec i.i.on in  

1 hree 	mon the fiti the date o 	ec;ei i:.Yt.. fl .:.C)rJy 	l 

No co ts 

4 p a d1h y y1 c, (ke' Oa i n 
1 A, 1 	 Meinhe 1 	J 

/ 

r 


